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SHORT NOTICE QUESTION
AND ANSWER

Trade Cooperation among
ESCAP Member countries

7. SHRI SITARAM KESRI :
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPER-
ATION be pleased to state :

(a) whether it is a fact that the
recent Conference of the Economic
and Social Commission for Asia
and Pacific (ESCAP) stressed the
need for greater trade co-operation
among the member countries ;

(b) if so, what are the details of
the proposals discussed in this
regard and to what extent it would
help India in its various deve-
lopmental programmes ;‘and

(c) what is the outcome of the\
Conference ? ST

" THE MINISTER OF STATE
IN THE MINISTRY OF
COMMERCE, CIVIL SUPPLIES
AND COOPERATION (SHRI
ARIF BEG) : (@) to (c) A
statement is laid on the Table of
the House. >3 o.and T oo
Lr O gt A TS TR
R TS Statement ., b s

Trade Cooperation among ESCAP.
member countries. -
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The Economic and Social Co-
mmission for Asia and Pacific
(ESCAP) in its 33rd Annual Se-
ssion adopted a resolution at the
initiative of India to convene a
meeting of the Trade Ministers of
ESCAP countries to review the
developments in the field of intra-
regional trade since the Kabul De-
claration of 1970 and to give new
directions to the same. India offe-
red host facilities for this Conference.
The ESCAP secretariat pre-
pared a blueprint for intra-regional
trade expansion consisting of a
number of measures for promotion
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of trade within the region which
was presented to the meeting of'the

‘Tradc Ministers that took place in _

Vigyan Bhavan from August 21-23,%

1978 under the Chairmanship of
Shri Mohan Dharia, Minister of
Commerce, Civil Supplies and
Cooperation. This meeting was
preceded by a meeting of senior trade
officials from August 16-20, 1978
and the Ministers had before them
the recommendations of the senior
officials on the various components
of the blueprint.

The meeting unanimously
adopted a programme of action con-
sisting of ;—

(a) the establishment of a
continuing programme for collec-
tion storage, retrieval and dissemi-
nation of information for the prc
motion and expansion of mutually
beneficial trade and to identify
complementarities by utilising the
the existing institutional arrange-
ments of the Trade Promotion
Centre and by building up a net-
work of national trade promotions
centres linked to the ESCAP
Centre ;

(b) the promotion of trade creat-
ing joint ventures ; - e g

(c) the  encouragement and
promotion of long-term contracts;

(d) the provision of necessary
assistance to commodity associa-
tions/communities to enable them
to enlarge the scope of their acti-
vities and the promotion of new
associations/corrmunities for co-
mmodities of interest to the
region, particularly those of in-
terest to the least developed,
land-locked and developing island
countries ; ,

(e)the improvement of monetary
and credit co-operation between
the countries of the region, includ-
ing the strengthening of existing
institutional arrangements, in order
to provide support to intra-regional
trade ;

.
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(f) the encouragement and libe-
ralisation of trade within the region
through the reduction, removalor
modification of tariff and non-
tariff barriers at the appropriate
time :

(g) improvement, including
efforts towards harmonisation of
trade statistics, customs tariff
nomenclature and customs and
transport facilitation procedures
and documentation. 3,

In order to give effect to the
above programme the Conference
decided to set up a Trade Co-
operation Group with a number of
sub-groups in regard to particular
measures.

A copy of the decisions taken at
the Conference § isk at Annexure
‘A’I
-t By ensuring fuller exploitation of
the potential created by the fast
growing productive and absorptive
capacities in the region, the pro-
gramme of intra-regional trade ex-~
pansion would contribute to the
development effort of India as also
of other countries. The endorse-
ment of this programme by deve-
loped countries within the region and
also by non-regional members of
ESCAP who happen to bethe major
developed, socialist and market
economy countries would ensure
their co-operation for the success
of the same. . 7

A significant feature of the Con-
ference has been the affirmation of
the conviction and the expression
of a political will on the part of
ESCAP countries that intra-regional
trade expansion and co-operation
was urgently needed to accelerate
economic development cf the parti-
cipating countries and that suffi-
cient scope existed forthe same.
Another- positive gain is the un-
aimous understanding expressed in
the Conterence that the developed
countries would strive to improve
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their non-reciprocal and non-dis-
criminatory concessions in regard
to the procucts of interest to  all the
developing countries of the region,
which would facilitate greater de-
mand and better unit value realisa-
tion in respect of such products.

The lead given by India in thej
field of regional cooperation in trade
has been widely acclaimed and the
Conference has created a fund of
goodwill amongst the participating
countires which it is hoped will lead
to closer bilateral trade and economic
cooperation with these countries and
result in greater wrade exchanges
to the mutual benefit of India and
our trading partners. list of the
the names of countries and organisa-
tions who participated in the Con-
ference is at Anrexure ‘B .

ANNEXURE ‘4 P

Decisions taken at the ESCAP
Conference

1. The Conferernce sffirmed
its conviction that a progrerme
for intra-regional trade expansion
and co-operation was urgently
needed to accelerate economic
development of the participating
countries and that suvflicicnt scope
existed for this to be done. It
emphasized that the primaiy ob-
jective of a progremme for regional
trade expansion and co-operation
in Asia and the Pacific should be
the growth of trade generally and
the increased economic develop-
ment of all countries of the region,
particularly the developing coun-
tries. It also recognized that the
programme would further promote
the objectives of the establish ment
of a New International Economic
Order. It further agreed  that
promotion of intiaregional co-
operation should be based on the
principles of independence, so-
veregnty, equality and mutual bene-
fit. It reaffirmed with emrhasis
the need for special measures for
lease developed, land-locked and
developing island countries of the
region. It recognized that such
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co-operation should be trade creat-
ing and should not be inconsistent
with the international and regional
obligations of the participating
countries.

LIS

2. The Conference consider-
ed the report of the Meeting of
Senior Officials and approved the
conclusions contained in that report.
In implementing the programme
of action contained in the following
paragraphs, the principles out-
lined above should be taken fully
into account. It believed that in
order to give effect to these con-
clusions, participating countries
should consider measures in
respect of all or any of the follow-
ing ;—

(a) the establishment of a
continuing programme for
collection, storage retrieval and
dissemination of information for
the promotion and expansion
of mutually beneficial trade
and to identify complementar~
ies by utilizing the existing
institutional arrangements of
the Trade Promotion Centre and
by building up a network of
national trade promotion centres
linked to the ESCAP Centre;

(b) the promotion of trade
creating joint ventures;

(c) the encouragement and
promotion of long-term coun-
tracts;

(d) the provision of necessary
assistance to commodity asso-
ciations/communities to enable
them to enlarge the scope of their
activities and the promotion
of new associations/communities
for commodities of interest to
the region, particulatly those of
interest to the least developed,
land-locked and developing is-
land countries ; o

(e) the improvement of mone-
tary and credit co-operation bet-
ween the countries of the region
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including the strengthening of
existing institutional arrangements
in order to provide support
to intraregional trade;

(f) the encouragement and
liberalization of trade within the
region through the reduction,
removal or modification of tariff
and non-tariff barriers at the
appropriate time;

(g) improvement, including ef-
forts towards harmonization, of
trade statistics, customs tariff
nomenclature and customs and
transport facilitation procedures
and documentation,

3. Recognizing that improve-
ment of transport facilities, relat-
ed to shipping, including coastal
shipping, inland water  ways,
air and over-land transport, is
of great importance to the ex-
pansion of trade in the region,
appropriate bodies within
ESCAP should give full cons1dcr-
ation to this aspect.

4. In implementing various
measures under the programme, the
special needs of least developed,
land-locked ard island developing
countriecs  should receive parti~
cular attention, including assistance
in reducing their regional trade
imbalances where they exist, De-
veloped, and developing countries
in a position to do so, should con-~
sider granting concessions on a
non-reciprocal basis on products
of interest to least developed coun-
tries; including land-locked and
developing island countries among
them.

5. In consideration of the
provisions of paragraph 4 above,
and in regard to non-reciprocal
and non-discriminatory concessions
of the developed countries, it is
understood that the developed coun-
tries would also strive to improve
these concessions in regard to the
products of interest to all the de-
veleping countries of the region
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6. The Conference agreed that
a Trade  Cooperation Group
(TCG) should be constituted as a
forum to consider how effectshould
be given to the programme based
on the measures outlined above,
This programme would be com-
plementary to the work being
carried out in bilateral, sub-regional
and regional arrangements in the
ESCAP region. e HT

7. The TCG shall report to
the Commission through the
Committee on Trade.

8. The membership of the
TCG will beopen to ESCAP
member and associate member
countries which wish to participate
in the implementation of any of the
measures enumerated above.

9. Bearing in mind the possi-
bility that countries may not be able
to participate inall the measures,
sub-groups of the TCG may be
constituted of countries desirous
of implementing particular mea-
sures. - i1 FATEE TR

10. The Executive Secretary
of ESCAP shall convene the first
meeting of the LCG before the
thirty-fifth session of the Commis-
sion.

11. The Executive Secretary
is requested to take appropriate
measures to facilitate the imple-
mentation of the regional pro-
gramme. e s

e s Ty s )

12. The Executive Secretary
is requested to establish and main-
tain contact with relevant U.N.
bodies and other organizations for
the implementation of this regional
programme. FNRFY

13. UNDP is urged to provide
financial assistance to the regional
programme and other UN agencies
concerned are requested to co-
operate with ESCAP in the imple-
mentation of the programme,
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14, The executive Sceretary is
also requested to seek from other
sources, including the participating
countries, technical and financial
assistance required for the imple-
mentation of this programme.

-
oo}
ANNEXURE ‘B’ 4

List of the names of Countries and

Organisations which participated in

the ESCAP Ministerial Conference
on Cooperation in Trade

Member and Associate Member
countries of ESCAP.

I. Afghanistan i

2. Australia

3. Bangladesh —

4. Bhutan DAL Fuls

5. Burma "

6. China )

7. France rs:n«;z.ufo -

8. India ) «;‘r;‘;; R4

9. Indonesia ,;13::‘ - oo

10. Iran 0 e

I1I. Japan

12. Lao People’s  Democratic
Republic

13. Malaysia

14. Mongolia -

15. Nepal o f"‘?, S

16* Netherlands ~ :"’5 »Tff r

17. New Zealand SRR

18. Pakistan “ P REN

19. Philippines L R RTFT

20. Republicof Korea % Tir¥’
21. Singapore F T FRITE
22. SriLanka

23. Thailand - = W¥

24. Tonga SRERT
25. US.S.R. pypy; 1A FRRT
26. U.K. SRS SRR WL S
27. U.S.A. - 3‘:;‘,- WE

28. Vietnam S e
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Countries attending as ebser-
vers

Canada i3 :i‘i}'l‘{_xv:*-
Czechoslovakia LT
Federal Republic of Germany
German Democratic Republic

Poland

whwe

International Organisations

1. United Nations Conference
on Trade and Development
(UNCTAD). ]

2. United Nations Develop-
49t ment  Programme (UNDP)

3. International Trade Centre
(ITC)

4. General Agreement on Tariffs
and Trade (GATT)

5. Asian Productivity
sation (APQ)

6. Council for Mutual Economic
Assistance (CMEA)

7. Commonwealth Secretariat.

8. European Economic Com-
munity (EEC)

9. International Chamber of
Commerce (ICQ)
nsant | LTI

ot @aew Fad: ganfa o, gar
37 ¥ IACH sy g/t F wlreqry
a¥geq fewr § 1+ wqav, 7@ ST gy
Ftgpm W # afg aegd, fregdg
T gfar &, FX AW AT A6 IF q%
AT Y | AL FTRT AT FrAATSAT X
geag § afosy 514 3w Prwar
qITFB CF T QA7 IAC FEHA S
faawt we & aiforsg @eft %1 entm
THIGT AT |

Organi-

W T

star fis wrad graw oY fasrade
gwr & 5 fasfaq aogi % faaradta 3w
F1 g7l & faq U oedz 71 91 Flredz,
St qrasy fear ar Sust gt fasfag
USE T M T AG FT ) IHF HATAT
fasfag wsgl & g<quam 51, 9 9%
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£ W% g9 ¥ CF AN A ITFT TF

sfawa fasradla Teei &1 ggaw |

#1 Ffaedz g gl A AT

wa¥ 30T ¥ srqerH, g W faefaan
ag Tqez 7 grar | ST GrATH gL USE
ST TIaT A7 IAFT IR FeEwy, A~
¥ argge w0 fasrada asdi ¥
F1< A F AW &Y AGT, O wiaeary
FT @A W1 FI0 AT | A9 AT &, qT
foF guiy g Adler S wgr i saA A
ST FERSA GHT AT I F AW G TG
gesr fovar srar forger oF faars €9
@ ey s gAr ATt ag § w28
<Isgi &, grav-dee Tl St gfaar &
FA = g v eray AT geepT wgn H
zg 91¢ fus 9 g MifFs S7 wfaFiv
i & wiag’ & ofy wir foar | gwaTa
W1 wdl § fr deww & wiwwfal &
F1%< few g3 F3FT ST FTAFT qwEA
fasraite 3o &1 wfa wi gadd
qIATAAT H1 g4 F Torg, swr
gafa & feg, agradr & forg, 37 wa aral
F( AR @A §T ST g IE 29T &,
AT T T AT Y HOY FFqeq H FE,
fr, arew fe ofwar % 397 ¥ &7 OR-
B 47 &+ 74 €, 79 fw ofeasy, T
fead, awed qrgs § A F1 OF 4 AT
AT, 39 AT & ST AT I FT T
7 1Y Ear g SuEr sy & mar
3T qEaNr § geara wifa@ fw a7
st feewrg fo 3 13 §, o frorg fegr ol 8
g 9w feordi & sracux ¥ snawy gurs
STEX T | W ST FTHATST H g
TET wRag & 1 sefew § mroy wgee
g% war § fo fasfag 3o & o7 @
&197 T VT A7 1 FEw ISy  Forgy
Fog ¥ fagraeta 39 & fga ax aga
T AT TST & IF < AT AT AT
STAT 7 aF W 98T TG E |

SHRI MOHAN DHARIA
Sir, the hon. Member has raised
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KOS
very vital issues. It is not only

* affecting the interest of our country
but of allthe developing countries

in the world. Perhaps, it was in
this background to mobilise the
developing countries in Asia and
Pacific that Ihad myself suggested
at Bangkok in April, 1977 that
Ministers of this ESCAP region
should meet to discuss all these
important  aspects, including the
protectionism and also the reluc-
tance on the part of the developed
countries to co-operate with the
developing countries. That sug-
gestion was further pursued by the
ESCAP Secretariat. A blue-print
for the discussions was prepared
and prior to the meeting of these
Ministers, the meeting of the
Secretaries was also held and this
was, perhaps, one of the rare
occasions when the blue-print was
adopted unanimously by the Sec-
retaries which came up before the
m:eting of the Ministers which
was attended both by the repre-
sentatives of the developing coun-
tries and also the developed coun-
tries and the decisions are as
narrated in Annexure A—to the
statement laid on the Table of the
House. It will be observed that
in the context of the various issues
raised by the hon. Member, several
important decisions have  been
taken. I do agree that unless and
until they are implemented, thsay
have no meaning. But the best
symptom is that there is a realisa-
tion, particularly among the de-
veloping countries, that ultimately
we shall have to stand together;
we shall have to mobilise our own
resources and shall have to strive
hard for the attainment of self-
reliance. Even the developed
countries which attended this con-
ference have accepted this view.
Under the circumstances, it shall
be the endeavour of India, it shall
be the endeavour of this country
to see that these decisions taken
unanimously are implemented and
that would be a befitting reply to
protectionism.
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oft gt Kt - wanafa S, oF
O NFT A 4 9saAT B, o@r HA
Y wgem ¥ wiwg foar AR RGN
4% fear i usifas 3=er & q99
# T oorax arqfgw emmf aofa &
"y 3 fa=re sqaq gg € waent Grawn
as ferar &+ =7 s & e 1 s
gawar ar migs, aaia S w71
QAT & SHF TS USH A ATAATST
TET TTT FIH HAT & | Fawig ArEad
ErAIAN N, TREAd wadAgHe  #
IR gfar & agq A1 IWi & wafq #,
fasfaa «edi & gaTaer a1 agl, 7T
fasrgdie i & 19 ¥ gHUC USE
TZT WK a5 IHT & AL GH AGAT AT
THAET AAFIE § SF! WA F B
faraalyer <regi 1 gEaTdid F¢ qhd
1AM and & | qIEET AW A 24
TR, 1977 F1 wEarg W@ &
HITHT Tg wiwq &7 & WL FL I 41T
71 & fF waf aw ad ez £ 9 7w faw
FT QA <@ FI F AIFT GEIT FEAT
ATEY § AT awdq 15 & T8 SHFTIF
gedifa wifex &, <sfar geaed
Fd F WrEAT Gt § | | A A}
Fgr fw grae Sezufuar F 391 # 961
azd a3l Mg Aol gt § wufed
& sy ag FgwT wga § i fore e
B FT GG T 74T W TG AG,
gargds duw & sfafwfy o, wute
F ¥R T W] AW F STHAT qGIEA
§ Y OF gEL FOAEHAHT T HHAN
fora sy Fi%w & | gHEAS TGIHT
Aot T w3l W gy & 1 aHtey &
7§ ST Jreat & B gw fewr § o
Frar qewifaw #4m 9SO @ §
el sufF =9 & 9gam | WA
i it T T o wawT avrEA € 7

SHRI MOHAN TNHARIA 1
Sir, before I answer the other as-
pects, I would like to draw the atten-
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tion of the hon. Member to para 6
of the statemer.t at page 3. It says:

Pvre i T oor o

“A sighificant feature of the
* Corference has teen the affirma-
tion of ' the conviction anc the
expression of a political will on
the part of ESCAP countries that
intra-regional trade expansion
and cooperation was urgently neec-
ed to accelerate economic deve-
lopment of the participating count-
ries and that sufficient scope exis-
ted for the same. Another posi-
tive gain is the unanimous under-
standing expressed in the Confe-
rence that the developed countries
would strive to improve their
non-reciprocal and non-discrimi-
natory concessions in regard to
the products of interest to all the
developing countries ofthe region,
which would facilitate greater
demand and better unit value rea-
lisation in respect of such pro-
ducts,”

A e xe e

-
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Therefore, it is very clear that from
the point of view of political will,
this has been the resolve of all the
ESCAP countries. However, I
must corfess and corcede that all
the developed count-ies are not
necessarily playing a fair role. They
are trying to utilise the developirg
and the underdeveloped countries
to serve their cwn interests ana it is
against that that we have to fight.
It is not that simple. I do realice
the importarce of it. I may only
say that in thet directior, some
efforts have already been sta:ted.
The centre which has been estab-
lished at Bangalore for the transfer
of techrology—we sre trying to
see how the techrology which has
been achieved by the developing
countries could be transferred mu-
tually in the interest of the develop-
ing courtries—is cre of the efforts
in that direction.

«

SHRI ARVIND GANESH
KULKARNI : Sir, I weuld like to

i
1
1
|
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draw the attention of the hon. Minis-
ter to page 2, para 2(d), which says: ¢

‘“the provision of

: necessary
assstarice  to  commodity asso-
ciations/communities  to enable

them to enlarge the scope of their
activities and the promotion of
rew associations/communities. ,”

I would also like to draw the atten-
tion of the hon. Minister to page 3,
para 6, the last two sentences,
which he also mentioned. It says:

“..products of interest to all -
the developing countries of the re-
gion, which would facilitate greater
demand anAd better unit value rea-
lisation in respect of such pro-
ducts.”

In this connection, I would like to*'
know from the hon. Minister
whether he is aware that Dr. Magbul
Ahmed, who was a Pakistan eco-
nomist and who is now with the
UNO Secretariat as an economist,
has, in a lecture and in a paper pub-
lished, said that all the Asian count-

ries are exporting commodities,
agricultural  commodities, raw
materials like manganese, iron

ore and so on, worth about 32
billion dollars to the Western count-~
ries. Out of this, according to a
study made by the UNQ, the deve-
foped countries, the Western and
the European countries, particu-
larly, the U.S.A., Frarce ard the
Common Market countries, have
manvfactured goods worth 200 bil-
lion dollars.  The exported com-
mocities worth 32 billion dollars
have been converted into goods
worth 200 billion dollars. Some
of these goods are imported by our
Government also as consumer pro-
ducts. I would like to know from
the hon. Minister whether the
ESCAP Conference has ever consi-
dered this that the primary com-
modities have to be converted,
bave to be transfeired, into the
marufactured products. This was
the intention of the previous Go-
vernment. This is also the inten-
tion of this Government; in fagt,
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this is the intention of all the deve-
loping countries, the UNCTAD
countries ard so on. The intention
is that we should use our manpower
to convert the primary commodities
into  the manufactured products.
I would like to know specifically
from the hor, Minister what steps
the ESCAP has taken in this di-
recticr. He has said that a centre
has beer established at Bangalore
for technology transfer. This is
rot erough. Actually, the techno-
logy is a costly technology and to
disseminate it to the other develop-
ing countries, India has to take the
lead, because India has already
reached a stage where the techno-
logy of this country is highly deve-
loped compared to the other Asian
countries. I would like to know

what the Minister has to say on this,

SHRI MOHAN DHARIA :
There is nothing to differ with
the hon. Member. I will only
say that the UNCTAD have already
taken a decision for the creation
of 2 common fund. India has been
insisting that this cormon fund
should not only be for the buffer
stock of the commodities, but it
should also be for other purposes.
It should take care of further pro-
cessing so far as these commodities
are concerned. All these efforts
are being made, but ultimately
all these countries which are
to be taken together and a lot
of more efforts are needed. I do
share the concern of the hon. Mem-~
ber and India shall always remain
in the forefront. India would very
much like to have leadership in
these matters so that these develop-
ing countries got justice as against
economic exploitation.

PROF., D.P. CHATTOPA-
DHYAYA : Sir, it is heartenirg that
India has hosted such an impor-
tant conference where our hon.
Minister has given a very positive
lead, but what is disturbirg is the
figure I was looking at in response
to a question of mine dated 1st of
August. I find that India’s own
performance in the trade field with

1096 RS—2.
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ESCAP and other Asian countries
1s very discouraging. I find that
this figure last year was Rs. 1,803
crores, whereas till December 1977
it was only Rs. 1348 crores. I do
not know what is the total figure
till the end of March. So, I think
to justify our lead and initiative
that we have taken and very rightly
taken in promoting trade between

Asian and Oceanic courtries we
should improve our own perfor-
mance, In that context, I would

like to know whether the Govern-
ment is actively following up the
resolutions that have been reiterat-
ed~—1I should not say ‘adopted’ be-
cause this sort of resolutions had
been adopted  earlier also. Sir,
a reference has been made to Tea
Board and credit facilities in hon.
Minister’s answers to our ques-
tions. May I ask as to what further
steps you have taken in evolving a
sort of tea arrangement with the
tea producing countries of the
ESCAP region? India, SriLaika
and Indonesia combined together
perhaps account for 85 per cent
of the world tea. What are we Jdoing
about that? That is very impor-
tant.

Secondly, Sir, to involve the
Asian Bank itself T would humbly
submit to the hon. Minister to consi-
der if the Asian Bank could be »er-
suaded to set uo an export and im-
port division in the bark itselt.
This will be very helpful for the
less developed couatries of the
ESCAP region, Finally, Sir, I would
like to krow whether the hon,
Minister would be kind enough to
consider the setting-up of an exoort
and import bank of our own count-
ries. This would help them and
also this would facilitate the export
and import credit for the exporters
of these counstries.

SHRI MOHBAN DHARIA :
I do share the fzeling of the hon,
Member. It is in this context that
with a view to having more trade
arrangements with these countries
I myself toured tnese
many of them if not all. "There are

34
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countries—— -
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several difficulties because it is
very easy for the the developed
countries to make credit facilities
available at a verv cheap rate of
interest, but even then we have
made several concessions, We are
encollraging joint ventures. Weare
also trying to have better arrange-
ments of import and export. A
mention has been made to tea or
even it could be made to jute be-
cause  Bangladesh, India and
Thailand are - producing jute.
The House will be happy to know
that along with this Conference
which was held here, I took the ad~
vantage of discussing personally
with the Ministers concerned from
the various countries and today a
meeting is going on at Colombo
so far as tea is concerned. Itis go-
ing on at this moment at Colombo.
We are making all possible efforts
so that the developing countries
should come together and see that
they get a better unit value and
they are not exploited as in the
past.

A suggestion has been made for
for r.questing the Asian Bank to
hav  an Import-Export Division
of its own, Certainly I shall take
up the issue with the Asian Bank.
So far as the starting of an Export-
Export Bank here is concerened,
the matter is very much under dis-
cussion. It is being considered
from two aspects: whether the
Reserve Bank should ask certain
banks to the a separate division
of their own.....

PROF. D.P. CHATTOPA-
DHYAYA : They will not, unless
you persuade and pressurise them.

SHRI MOHAN DHARIA
Whieh should deal with export and
import exclusively; c¢r whether
there should be a separate bank.
This matter isbeing considered by
the Government. But here also,
with a view to facilitating the import
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pursue the matter.
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export trade, some special arrange-

mants are very much necessary and
I can assure the hon. Member
that it shall be my endeavour to

'
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PAPER LAID ON THE
TABLE b
The Cardamem (Licensing and'
Marketing) Amendment Rules,

1978

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL. SUPPLIES AND CO--
OPERATION (SHRI ARIF BEG): ,
Sir, with your permission, on behalf
of my colleague, Shri Krishna

=

Kumar Goyal, T beg to lay on the &

Table, uncer sub-section (3, of
section 33 of the Cardamom Act,
1965, a copy (in English and Hindi)
of the Ministry of Commerce,
Civil Supplies and Cooperation,
Notification G.S.R. No. 1000, dated »

the 12th August, 1978, Publishing the

Cardamom  (Licensing and Mar-
keting) Amendment Rules, 1978, -
[Placed in library See No. LT-

2708/78] s

P ]

REFERENCE TO THE RE-
PORTED IMPRISIONMENT
AND PERSECUTION OF
INDIAN SEAMEN IN UK.

I3

SHRI BHUPESH GUPTA
(West Bengal): Sir, I have'!
got only four minutes before 12
o’clock.’

MR. CHAIRMAN :
are four Members to speak.

SHRI BHUPESH GUPTA:
Don’t worry, I will keep my word.

There -

Sir, I invite your attention to the

newspaper report published in the
Indian

Express today—“Indian



